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DEP ARTMENT OF LAV_V, JUST[CE AND PARLIAM?EFI\{II\TAL\R
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mu
Notification
Jammu, the 30t of January, 2093

In exercise of the powers conferreq by sub-sectin
S. "r;inal Procedure, 1973, thg Government herely app
of Cr'l|dar Bhomag who is holding the addit
Tehi'utive‘ Magistrate, who shall exercise a

qithin his territorial jurisdiction.
By Order of the Government of Jammu and Kashmjr

() of section 29 of the Code

oint Mr Suresh Singh(JK
onal charge of Tehsildar, Reag %o(beAtﬁza'

Il the powers of an Executive Magistrate

Sdl-
(Achal Sethi)
Secretary to Government,
Department of Law, Justice and Parliamentary Affairs
No. LAW-Powr/29/2022-10 Dated: 30-01-2023
Copy to the:- |

1) Commissioner Secretary to Government, Revenue Department.
Divisional Commissioner, Jammu.

2) _
istri istrate, Reas! S .
131% gldséggnhg?gDistrict Magistrate, Reasi. This is with reference to his letter No.

12022- 5885-86 Dated: 24/01/2023. o ‘
5 Dglléﬁg;ﬁ@ﬁiﬁ;é\];/ Government Press, Jammu for publication in an extra ordinary

' overnment Gazette. - . :
6) lsssjug'cgélgteiocri], Department of Law, Justice and Parhamentérﬂy Affairs.

1) Incharge Website.
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Senior Law Officer
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